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CENTHRAL AOMINISTHATIVE TRIBUNAL
BOMlAY BENCH
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Shri B.A. Sahu \ +e. Applicent.

Original Apolicetion No, 20/93
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Shri S.B. Rao ees Roplicant.
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Shri B.V. Bhosle ... ADplicant,

V/s.,
Union of India through
The 3ecretesry, Ministry
of Defence, South Elock
New Delhi ‘
The Chief of Naval 3teff
Navsl Heed Wuerters
South Block , kew Delhi
The Flag Officer Comuanding
in Chief, Westorn Neval
Comwond, Fort , Rorthay,
The Admirel Superintendent
Nevol Dockysr
demiay. ... Respondents,

CORmii: Hon'ble Shri Justice i4.3. Deshnsndes, Vice Chairman
Hon'ile Shri M.Y.Priolkor, iemier (~)

S5hri D.V. Gengel, counsel
for the apolicent,

Shri V.5, Mesurker, counsel
ior the respondents,

OinL JUDGIENT | . Dater: 19,4.93

The leerned counsel for the anmplicent states
thet the focts of these three ceses ere similer to
Ji 1241 /92 which we have decided on 12.4.93. 3Since
the situétion is identitical these three metters are

disposed of as of O~ 1241/92,
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In the result, the only direction that we
need make in these cases is to ask the President to
decide the Heview &oplicetion detad 1,10,1097 within
@ oeriod of six mor.ths from todasy, Liﬁorty to the
goplicants dtherwise to oursue the issues ren.rdino
the reirstatemsnt es & sezuel to the order of the
Triburel deted 17.6.,1922, .ith these directizns all

the original epplications are disnosed of,

There shall be no ord-r &s to costs.,
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